’ -~ A ANa 106 s
‘ - ‘, It‘rl .I “l-’ ' _]_ J "I- l F {__!:_.__..:._-I'....'. A ._.'_1.. . _._.n_"I.. 'Yy Wi

o

N A i’l,.,_i__\} ‘Li’tjl-«_,"’_‘u_‘ ‘\""t aXe N E

AT .

o M
4

=N e

~ Union *:z?ﬁ;ﬂ & another

22 e G T -, -. . = !
strative Tribunals Aﬂt’ '4“;___ I of 1985 | ? he erei inafter

- r— e ———

--1“.

referred to as the Act) for certgia‘:,_ B- }jf; in
departmental nattsrs. As this Etnch "iﬁ?‘
doubts about the malntainability of the q]gg"

a show cause notice was issued to the reapa u: nts

B . Appearance was put in on their behalf and ;H, {
| contended that an employee of a Society '{:‘ﬁj‘“i_

- an application under Section 19 of the Act unless a
notification under Section ].4(2) of the said A

issued.

9% The contention of the applicant is 1"3
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section 14(1) of the Act and the employees of th‘,.tf&( "‘
Society can approach the Tribunal without any suql; & ~*"¥
notification. It was also contended on his hahalff*
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recruitment, to any

or a civil post under
to a post connected
in the defence servi

either case a post filled by

T i -

.‘. {b) all service matters €O
(i) a member of any All Ind

or A

4 (ii) a person not being a mer

b
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| an All India Service or
referred to in clause {

| : to any civil service of t

| 3 or any civil post uudar.!e

e

to any defence service or
'-_ ' connected with defence,
and pertaining to the service of su
member, person or civilian, in ¢
ijon with the affairs of the Uni
any State or of any local or m
authority within the territory of
or under the control of the Governme:
of India or of any corporation or
Socieity owned or controlled b the

e e,

Government ; f

(¢) all service matters per
service in connection wit
of the Union concerning .
ted to any service or post I
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notification, apply with effect
such date as “
notification

may be S
section (3) t&biﬂgl
within the territory of India
the control of the Government of :
and to cergurat‘ions ‘or societies owned |
or controlled by Government, not bel ig:
a local or other authority or =

corporation or society controlled or :
owned by a State Government |

Provided that if the Central Government
considers it nxgodicnt so to do for
zurpos-o of facilitating transit

he scheme as envisaged by this Act, |
different dates may be so specified

under this Sub-section in respect of
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different classes of, or different cate- |

gories sunder any class of, local or
other authorities or corporatioms or
Societies, ol

(3) Save as otherwise expressly provided
in this Act, the Central Administrative ks
Tribunal shall alsc exercise, on and i
from the date with effect from which the |
provisions of this sub-section apply to |
any local or other authority or corpora= ||
tion, all the jurisdiction, powers and |
authority exercisable immediately before
that date by all courts (except the 7t
Supreme Court) in relation to =

(a) recruitment, and matters con cerning
recruitment, to any service or post in
tonnection with the affairs of such local
or other authority or corporation or |
society; and
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(b) all service matters concerning a ‘i

person other than a person referred to
in clause (a) or dause (b) of sub-section
(1) appointed to any service or post in ot
connection with the affairs of such local
or other authority or corporation or :
society and pertaining to the service

of such person in connection with such
affairs,




-r_.-.. = e S
N h| '"..H; : . J

-

e AN i A -
T e T A ) .= 1

.

N~

s discussed below.
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to any civil ssa ;,.‘!ﬁ&l _ ﬁ?’ﬁ.&ﬁmﬁ““ O ci _ﬁ post
under the Union» cl )

defence service or &

in connection with tha a

will fall within the juzisdiction

Administrative Tribuhal without any Tilf.'t -at.
under sub-section (2) of Section 14, @f“’ﬁ )
of Section 14(1) covers the service ma'Et’ o ¢
persons who are the employees of any Sociai':
necessarily a Society owned or controlled by' I

3
u.' d =3

Government ,and are placed by the said Secioty ﬁa ra:i, e

disposal of the Central Government for
ment and we are of the view that even XXE tﬁi’
employees of a Society can approach the Tribu‘fg:
without any separate notification under sub—uquz

(2) or sub-section (3).
4, Sub-section (2) of Section 14 covers the "
employees of such Society which is owned or conﬁm**."f
ed by the Government while sub-section (3) covers - F{
the employees of such Society, which is neither Mn&d ‘

nor controlled by the Government. The contention '*
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employees of such societie will be g¢
section (2) of Soeﬁfm‘l’i \nd vaiur{x nuh ificati

\_,p_.

[ 4 F o ,1: > oy -
contemplated by that Sactien is issued, the Cent

e
g %3
P s S T et e £

'Ni x
Administrative Tribungl will not have tt_gjf-. Jurls

A - T -
e

to entertain the cases pertaining to theﬁr ?:;al{;,_
" matters., It is not corract to say that 'l‘:h cat
| such Societies are covered under clause (b) af *—-:*
i ; | o s
l l 14(1). Thus, two separate notices for br:l.nging tt 1 ql
: employees of the Societies owned. and controlled by the
’ ; . Government of India and other Societies within
f | unal
| ~jurisdiction of the Central Administrative Trib f |
. are to be issued under sub-section (2) and (3) of .

-“1 ‘v
| ‘ .
~ tion 14. It is immaterial whether the case of tha;‘ ..

«z’
applicant falls under sub-section (2) or sub-section(3

"~ as in both the cases, a notification is necessary.

5., We also do not find any force in the contention
| of the applicant that he is an employee of an 'aut:hﬂ_mﬁ#
17 or 'State' contemplated by Art.l2 of the Constitutiw* "
|
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